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Seizure of Jute Goods at Calcutta

Shri Muhammed Elias:
1049. { Shri Ram Krishan Gupta:
Shri Chuni Lal:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2464 on the
28th March, 1961 and state:

(a) the names of the firms of ex-
porters charged with violation of the
provisions of the Sea Customs Act and
the Foieign Exchange Regulation Act;

(b) the details of the steps taken by

the Collector of Customs, Calcutta;
and

(e) at what stage is the case pend-
ing?

The Minister of Finanee (Shri
Morarji Desai): (a) The names are
given below:—

(i) Messrs Bharat Commercial
Company, Calcutta.

(ii) Messrs Kissenlal
Calcutta.

Bangur,

(iii) Messrs Shree Luchminara-
yan Jute Mills Limited,
Calcutta.

(b) & (c). The case against Messrs
Bharat Commercial Company has
been adjudicated. 5,800 bales of jute
goods which had been shipped or
sought to be shipped in contravention
of law on the account of the firm have
been confiscated under section 167(8)
of the Sea Customs Act read with
Sections 23A and 23B of Foreign Ex-
change Regulation Act, with an option
to pay a fine of Rs. 25 lakhs in lieu of
confiscation. A personal penalty of
Rs. 5 lakhs has been imposed on the
proprietor of the firm, and a penalty
of Rs. 1 lakh on an authorised repre-
sentative of the firm.

Adjudication proceedings are in
progress against the other two firms
named in the reply to part (a) above.
These firms appear to be concerned
in the attempted illegal exportation of
125 bales of jute goods.
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Caste Consideration in Delhi
University

1052. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that stu-
dents of the University of Delhi who
intend to reside in the hostels are
asked to mention ‘religion’ and ‘caste’
in the applications;

(b) if so, the reason therefor; and

(c) whether it is not against the
declared policy of Government?

The Minister of Education (Dr. K.
L. Shrimali): (a) In five out of 19
hostels, students are asked to indicate
their ‘religion’ but not ‘caste’ in the
application forms for accommodation.

(b) Although no special importance
js attached to the information, it is
sometimes useful as indicative of the
environmental background of the
students in residence and also for
statistical purposes.
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(c) No, as the intention is to elimi-
nate references to caste and sub-caste
and not to Religion as such.

Loan Due from Bihar State
Government

1053. Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
state:

(a) the total amount of Central
loans due from Bihar Government on
the 31st March, 1961;

(b) the total amount of interest
which is due from Bihar Government
till the 31st March, 1961 on Central
loans;

(¢) whether Bihar Government
have made any payment towards the
interest charges so far; and

(d) if so, the amount paid by the
State Government so far?

The Minister of Finance (Shri
Morarji Desai): (a) Rs. 156.49 crores
approximately.

(b) to (d). Rs. 4.79 crores was due
during the year 1960-61 out of which
Rs. 3:76 crores was paid by the State
Government during the year.

Scientific Research in Patna
University

1054. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state the nature of facilities given to
the Patna University during the last
three years for scientific research and
study?

The Minister of Education (Dr. K.
L. Shrimali): Information is being col-
lected and will be laid on the Table
of the Sabha in due course.

Arrest of Racketeers Gang

1055. Shri Muhammed Elias: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that two
unscrupulous gangs of petty racketeers
who used to dupe School Mistresses





